
  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 93/2021 and 

Intervening Petition in Crl.M.P. No.159/2021

S. Selvaraj, S/o Subramonian Nadar (A5) .. Petitioner  in Crl.M.P. No.93/2021

P. Indira Priyadarshini
D/o. Ponnusamy Nadar .. Inetervening Petitioner/Defacto 

         complainant 

            /Vs./ 

Sub Inspector of Police, 

DCB (ALGSC) Nagercoil,

Crime No. 7/2021 of DCB (ALGSC) Nagercoil,

Rep. by P.P. Nagercoil.  .. Respondent 

Crl.M.P.No. 93/2021 is filed by Advocate Thiru A. Ezhil Arasu,  u/s 438

Cr.P.C. praying to grant anticipatory bail to the petitioner and the          intervening

petition  in  Crl.M.P.  No.159/2021  is  filed  by  Advocate

Thiru R. Jawaharlal on behalf of the Intervenor/defacto complainant praying to allow

the intervening petition and to  dismiss the anticipatory bail application in Crl.M.P.

No.93/2021.   

 ORDER 

Perused the petition, intervening petition and written submission of the

learned Public Prosecutor.  



The petitioner has been charged for the offence u/s. 120(b), 419, 420,

465, 468 and 471 of  IPC.

The case of  prosecution is  that  the defacto complainant's  father   had

owned many properties and had executed some settlement in favour of the defacto

complainant and her younger sister.  During his lift time, the 1st accused had taken

care  lof  the  properties  of  the  defacto  complainant's  father  and  the  said  act  was

delegatyed to the 1st accused because he was a close relative of her mother. More over

it is alleged that the accused 1 to 3 had wrongly misappropriated money of her father

and had taken away original deeds and had also  forged some documents cheating her

father  and  her  family.   Thereafter  the  accused  had  threatened  the   defacto

complainant.  Hence the charge.

 The learned counsel for the petitioners stated in the petition  that the

petitioner  has filed a suit  in OS No. 138/2018 against  the mother of the defacto

complainant for specific performance of contract, which pending before the Principal

District  Court,  Nagercoil.   There  is  no  specific  overt  act  attributed  against  the

petitioner.  The petitioner is innocent and he is a senior citizen and he has been falsely

implicated in this case.  The petitioner is ready to abide by any condition and prayed

for anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that the

present petitioner is A5. The intervener has come with the grievances of this case and

he endorse the submission of the intervener and objection to release.

When this case was heard before this court,  one Indira Priyadarshini,

who is the defacto complainant in this case has filed the intervening petition and that



petition  is  numbered  as  Crl.M.P.  No.  159/2021.  The  intervening  petitioner  is

permitted to intervene.

 The learned counsel for the intervenor stated in the intervening petition

that the defacto complainant's father has purchased lot of properties in  his name in

Chennai,  Kanyakumari District and other district through his earnings. Due to his

love and affection he has executed settlement deed in  favour of defacto complainant

and his sister pertaining to some of his properties when we were minors.  The 1 st

accused is none other than the defacto complainant's mother's brother. The 1st accused

his wife the 2nd accused and the 3rd accused has obtained the signature from his father

in plain papers  when he was bed ridden and obtained the signature of  the defacto

complainant's mother  who is an illiterate stating that for revenue purpose only they

are obtaining  the signature. By using the defacto complainant's father's signature,

accused 1 and 3 has created a forged power deed.  By using the forged power deed

they have executed documents. The 5th accused colluded with the 1st accused created

a forged sale agreement by using the defacto complainant's parents signature.    By

using that forged  sale agreement only he has filed a suit.   The defacto complainant's

father and mother never executed any sale agreement in favour of the 5 th accused and

they never received any money from the 5th accused as sale consideration.  The 1st

accused along with the other accused grabbed her properties worth several crores.   If

the petitioner is released on anticipatory bail, he will threaten the defacto complainant

and disappear the evidence  and the  anticipatory bail petition may be dismissed.

   Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the contention of the learned counsel for the



petitioner/A5  that  the  petitioner/A5  had  entered  into  a  sale  agreement  with  the

defacto complainant's mother and he also filed a civil suit in OS No. 138/2018 and

the complaint was given in the year 2020 and the FIR was registered in the year 2021,

considering the dispute between the parties which is more or less a civil dispute and

also considering the Covid-19 pandemic situation and the lock down  made by the

State Government to restrict the movement of the people,  this court is inclined to

grant anticipatory bail to the petitioner/A5 with conditions.

 In the result, in the event of arrest, the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown made by the State Government, the

petitioner  is directed to produce two sureties for  a sum of Rs.10,000/- each for a

likesum to the satisfaction of  Judicial Magistrate, Special Court for Land Grabbing

Cases, Tirunelveli within one month from the lifting of the lockdown by the  State

Government or on his appearing before the court concerned the petitioner is ordered

to be enlarged on anticipatory bail on his executing a bond for a sum of Rs.10,000/-

with two sureties each for a likesum to the satisfaction of Judicial Magistrate, Special

Court for Land Grabbing Cases at Tirunelveli subject to the following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself  available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The  Judicial Magistrate, Special Court for Land Grabbing Cases, Tirunelveli.
The Sub Inspector of Police, District Crime Branch/ALGSC, Nagercoil.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 93/2021 and 

Intervening Petition in Crl.M.P. No.159/2021

S. Selvaraj, S/o Subramonian Nadar (A5) .. Petitioner  in Crl.M.P. No.93/2021

P. Indira Priyadarshini
D/o. Ponnusamy Nadar .. Inetervening Petitioner/Defacto 

         complainant 

            /Vs./ 

Sub Inspector of Police, 

DCB (ALGSC) Nagercoil,

Crime No. 7/2021 of DCB (ALGSC) Nagercoil,

Rep. by P.P. Nagercoil.  .. Respondent 

Crl.M.P.No. 93/2021 is filed by Advocate Thiru A. Ezhil Arasu,  u/s 438

Cr.P.C. praying to grant anticipatory bail to the petitioner and the          intervening

petition  in  Crl.M.P.  No.159/2021  is  filed  by  Advocate

Thiru R. Jawaharlal on behalf of the Intervenor/defacto complainant praying to allow

the intervening petition and to  dismiss the anticipatory bail application in Crl.M.P.

No.93/2021.   

 ORDER 

Perused the petition, intervening petition and written submission of the

learned Public Prosecutor.  



The petitioner has been charged for the offence u/s. 120(b), 419, 420,

465, 468 and 471 of  IPC.

The case of  prosecution is  that  the defacto complainant's  father   had

owned many properties and had executed some settlement in favour of the defacto

complainant and her younger sister.  During his lift time, the 1st accused had taken

care  lof  the  properties  of  the  defacto  complainant's  father  and  the  said  act  was

delegatyed to the 1st accused because he was a close relative of her mother. More over

it is alleged that the accused 1 to 3 had wrongly misappropriated money of her father

and had taken away original deeds and had also  forged some documents cheating her

father  and  her  family.   Thereafter  the  accused  had  threatened  the   defacto

complainant.  Hence the charge.

 The learned counsel for the petitioners stated in the petition  that the

petitioner  has filed a suit  in OS No. 138/2018 against  the mother of the defacto

complainant for specific performance of contract, which pending before the Principal

District  Court,  Nagercoil.   There  is  no  specific  overt  act  attributed  against  the

petitioner.  The petitioner is innocent and he is a senior citizen and he has been falsely

implicated in this case.  The petitioner is ready to abide by any condition and prayed

for anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that the

present petitioner is A5. The intervener has come with the grievances of this case and

he endorse the submission of the intervener and objection to release.

When this case was heard before this court,  one Indira Priyadarshini,

who is the defacto complainant in this case has filed the intervening petition and that



petition  is  numbered  as  Crl.M.P.  No.  159/2021.  The  intervening  petitioner  is

permitted to intervene.

 The learned counsel for the intervenor stated in the intervening petition

that the defacto complainant's father has purchased lot of properties in  his name in

Chennai,  Kanyakumari District and other district through his earnings. Due to his

love and affection he has executed settlement deed in  favour of defacto complainant

and his sister pertaining to some of his properties when we were minors.  The 1 st

accused is none other than the defacto complainant's mother's brother. The 1st accused

his wife the 2nd accused and the 3rd accused has obtained the signature from his father

in plain papers  when he was bed ridden and obtained the signature of  the defacto

complainant's mother  who is an illiterate stating that for revenue purpose only they

are obtaining  the signature. By using the defacto complainant's father's signature,

accused 1 and 3 has created a forged power deed.  By using the forged power deed

they have executed documents. The 5th accused colluded with the 1st accused created

a forged sale agreement by using the defacto complainant's parents signature.    By

using that forged  sale agreement only he has filed a suit.   The defacto complainant's

father and mother never executed any sale agreement in favour of the 5 th accused and

they never received any money from the 5th accused as sale consideration.  The 1st

accused along with the other accused grabbed her properties worth several crores.   If

the petitioner is released on anticipatory bail, he will threaten the defacto complainant

and disappear the evidence  and the  anticipatory bail petition may be dismissed.

   Considering the  nature of the offences alleged to be committed by the

petitioner/accused and also considering the contention of the learned counsel for the



petitioner/A5  that  the  petitioner/A5  had  entered  into  a  sale  agreement  with  the

defacto complainant's mother and he also filed a civil suit in OS No. 138/2018 and

the complaint was given in the year 2020 and the FIR was registered in the year 2021,

considering the dispute between the parties which is more or less a civil dispute and

also considering the Covid-19 pandemic situation and the lock down  made by the

State Government to restrict the movement of the people,  this court is inclined to

grant anticipatory bail to the petitioner/A5 with conditions.

 In the result, in the event of arrest, the police authorities are directed to

release  the  petitioner/accused  on  bail  on  execution  of  own  bond  for  a  sum  of

Rs.10,000/-  and after lifting of the lockdown made by the State Government, the

petitioner  is directed to produce two sureties for  a sum of Rs.10,000/- each for a

likesum to the satisfaction of  Judicial Magistrate, Special Court for Land Grabbing

Cases, Tirunelveli within one month from the lifting of the lockdown by the  State

Government or on his appearing before the court concerned the petitioner is ordered

to be enlarged on anticipatory bail on his executing a bond for a sum of Rs.10,000/-

with two sureties each for a likesum to the satisfaction of Judicial Magistrate, Special

Court for Land Grabbing Cases at Tirunelveli subject to the following conditions:-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lockdown by the  State Government.

2. After  release,  the  petitioner  shall  also  make  himself  available  before  the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his  discretion  to  approach  the  court  of  the  learned  Judicial  Magistrate  for

cancellation of  bail even though bail granted by the Sessions Court as per the

ruling  of  the  Hon'ble  Supreme Court  reported  in  P.K.Shaji  /Vs./  State  of

Kerala, (2005) AIR  S.C.W.  5560.  

       Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The  Judicial Magistrate, Special Court for Land Grabbing Cases, Tirunelveli.
The Sub Inspector of Police, District Crime Branch/ALGSC, Nagercoil.
The counsel for the petitioner.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

   Crl.M.P. No. 174/2021

Sarath Kumar, S/o. Sasi Kumar @ Sasi Kumaran (A1) ..Petitioner

                  /Vs./ 

Inspector of Police, 

All Women Police Station, Marthandam,

No FIR.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

  ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

 The  learned  counsel  for  the  petitioner  submitted  that  the  defacto

complainant lodged a complainant alleging that the petitioner had loved the defacto

complainant and gave assurance that he will marry her and pledged the gold jewels of

the defacto complainant in bank and now he refused to marry her and refused to

redeem the jewels.  The real  fact  is  that  the defacto complainant  and accused are

neighbours and the defacto complainant is a married woman having two children and

she approached the petitioner/A1 for  help stating that  her  husband is  in financial



crisis and out of that she had pledged several jewels in banks and she asked Rs.5

lakhs loan to redeem the jewels and at the time of redeeming jewels, the informant

said that “it is your money, hence I am repledging in your name” and the 1st petitioner

innocently agreed and on 29.03.2021, the 1st petitioner demanded to return of Rs. 5

lakhs, but the informant adjourned by giving one or other reasons.   Thereafter he

came to know that the informant and her husband jointly colluded with an intention

to cheat the  petitioner kept the jewels in his name with an intention to extract more

money and gave a false complaint on 03.05.2021.  On 03.05.2021, the Sub Inspector

of Police, called the petitioner in the name of enquiry and forced to write a letter in

white  paper  as  if  he  had  borrowed  jewels  from the  informant  and  obtained  two

signatures in another two white papers and on 04.05.2021 at about 6.05 P.M. to 7.00

P.M., the Sub Inspector of Police made several phone call by using arrogant words

against  him  and  the  advocate  without  having  any  basic  dignity  threatened  the

petitioner that she will implicate his family members.   The petitioner is innocent of

the allegations made against him in the complaint  and he is in no way connected

with  the  alleged  occurrence  and  this  court  granted  anticipatory  bail  to  the  co-

accused/A2 and A3 and dismissed the petition against the petitioner as per order in

Crl.M.P. No.80/2021, dated 13.05.2021 on the ground that on the representation of

the learned Public Prosecutor that the petitioner is having illegal  contact with the

defacto complainant, but there is no such relationship with the defacto complainant

and the petitioner is  ready to abide by any condition and prayed for anticipatory bail

to the petitioner.

The learned Public  Prosecutor  opposed the application and submitted



that the present petitioner is A1 (Prime Accused in this case). The petitioner had taken

the obscene videos of  the defacto complainant  and by showing the video he had

compelled for sex. Earlier application has been dismissed on 13.05.2021 and there is

no  change  in  circumstances.  Even  though  co-accused  has  been  released,  he  has

serious objection.

  Considering the  nature of the offences alleged to be committed  by the

petitioner/accused and also considering the contention of the learned counsel for the

petitioner  that  the  petitioner  and the  defacto  complainant  are  neighbours  and the

petitioner helped the defacto complainant by pledging his gold jewels and  handed

over the money to her and also considering the contention of the learned counsel for

the petitioner that  A2 and A3 were already released on anticipatory bail  and also

considering the present Covid-19 pandemic situation and lock down  made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Kuzhithurai within one month from the lifting of the lock

down by the State Government or on his appearing before the court   concerned the

petitioner is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial



Magistrate No.I, Kuzhithurai subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the   petitioner   shall   also   make   himself   available   before   the

respondent as  and when required.

3. The petitioner shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

This  order  will  be  applicable  only  with  regard  to   this  case  only,  not

applicable to any other case.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 27th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The  Inspector of Police, All Women Police Station, Marthandam.
The counsel for the petitioner.
 

 



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

 Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/ Principal  Sessions Judge.   

  
     Thursday,  the 27th day of  May, 2021.

Crl.M.P. No. 212  /2021

Althaf .. Petitioner 

            /Vs./ 

Inspector of Police, 

Vadasery  Police Station,  

Crime No.274/2018 of Vadasery  Police Station,  

Rep. by P.P. Nagercoil.  .. Respondent 

This petition is filed by Advocate Thiru  T. Thankaraj, praying to modify

the order passed in Crl.M.P. No. 2082/2021 dated: 15.04.2021.

                 ORDER 

Perused the petition and the written submission of  the learned Public

Prosecutor.

Offences  alleged  u/s  294(b),  323,  506(ii)  of  IPC  and  Section  4  of

TNPHW Act.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner was granted anticipatory bail in Crl.M.P. No.2082/2021, dated 15.04.2021

with condition that the petitioner shall surrender his passport at the time of execution

of  bail  bonds  before  the  court  concerned.  The  petitioner  presently  employed  in

London.  In case of surrender of his passport, he will have to lose his employment.



The petitioner filed Crl.OP(MD) No.  5856/2021 before the Hon'ble Madurai Bench

of Madras High Court  for seeking modification of the condition imposed by this

court. The Hon'ble High Court dismissed the application and directed the petitioner

to approach  this court.  The Apex court has already clarified that courts have no

power to impound the passport of an individual and held that the passport authorities

alone have the power to impound the passport and prayed that the condition may be

modified.

 The  learned  Public  Prosecutor  stated  in  his  written  submission  that

considering the prevailing pandemic situation, no serious objection.

Considering the  reasons  stated  in  the  petition  and the  learned Public

Prosecutor has no serious objection, this court is inclined to modify the condition

imposed in Crl.M.P. No.2082/2021, dated: 15.04.2021  with regard to surrender the

passport. 

In  the  result,  the  condition  with  regard  to  surrender  the  passport  is

relaxed and the remaining conditions as it is  and accordingly this petition is allowed.

 Pronounced by me in open court this the 27th  day of May, 2021.

        Sd/- S. Arulmurugan,
              Vacation Sessions Judge.

 To
The Judicial Magistrate, Additional Mahila Court, Nagercoil
The  Inspector of Police, Vadasery Police Station.
The Superintendent, District Jail, Nagercoil.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

   Crl.M.P. Nos.221 and 222/2021

Sobhana Susil S/o. Suresh Kumar (A1) ..Petitioner in Crl.M.P. No.221/2021

Sahaya Seejan S/o. Yesurethnam (A3) .. Petitioner in Crl.M.P. No.222/2021

             /Vs./ 

Sub Inspector of Police, 

Vellichanthai Police Station,

Crime No.76/2021 of Vellichanthai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

These  two  petitions  are  filed  by  Advocates  Tvl  S.  Britto  Singh  and

N. Chellappan respectively, u/s 439 Cr.P.C., praying to grant bail to the petitioner in

both the petitions. 

 COMMON ORDER 

Perused  the  petitions  and  written  submission  of  the  learned  Public

Prosecutor.  

These two petitions are filed by different accused, but in the same crime

number.

The petitioners have been charged for the offence u/s 394 of IPC.

The case of the prosecution is that  on 02.01.2021 at about 11.20 A.M.,

while   the  defacto  complainant  was  riding his  bike,  reached  near  Muttam B.Ed.

College,  the accused pushed him and he fell  down along with his  bike and they



assaulted him  and snatched 4 sovereigns of  jewels and Titan watch worth about

Rs.62,000/-.   Hence the charge.

 The learned counsel for the petitioner stated in the petition  in Crl.M.P.

No.221/2021  that the defacto complainant and the accused persons are friends and

while they consumed alcohol, some wordy quarrel arose between them and nothing

was happened as alleged in the FIR and the petitioner is perusing his 1st year MBA

degree in Madurai Kamaraj University and only to harass the petitioner, the defacto

complainant lodged a false complaint  and the petitioner was arrested and remanded

to judicial custody on 05.05.2021 and  he is in judicial custody for the past 19 days

and the co-accused has been released on bail by this court in Crl.M.P. No.165/2021,

dated 20.05.2021 and the bail applications filed by the petitioner before the trial court

in  Crl.M.P.  Nos.1493/2021  and  1547/2021  were  dismissed  on  11.05.2021  and

18.05.2021 and the petitioner is  ready to abide by any condition and prayed for bail

to the petitioner.

The learned counsel for the petitioner stated in the petition  in Crl.M.P.

No.222/2021  that the petitioner is innocent of the offences alleged against him and

the never involved in any offence as alleged in the FIR and the petitioner is in judicial

custody  on  05.05.2021  and   he  is  in  judicial  custody  for  the  past  20  days  and

18.05.2021 and the petitioner is  ready to abide by any condition and prayed for bail

to the petitioner.

 The learned Public Prosecutor stated in the written submission that both

these petitions are  for  different  accused persons involved in same case.  [Crl.M.P.

No.221/2021-for  A1 and Crl.M.P.  No.  222/2021-for  A3].    The present  petitioner



along with the other  accused persons  restrained the defacto complainant  and had

robbed his  watch,  mobile,  ring,  and chain.   Arrested  only  on 05.05.2021.   Even

though he has my serious objection, but still by considering the COVID-19 Pandemic

he leaves it before this Hon’ble Court to decide. 

   Considering the  nature of the offence alleged to be committed by the

petitioners/A1 and A3 and also considering the judicial custody of the petitioners i for

the past 22 days and by this time, the major portion of the investigation would have

been completed and also considering the present Covid-19 pandemic situation and

lock down  made by the State Government to restrict the movement of the people,

this  court  is  inclined  to  grant  bail  to  the  petitioner  in  both  the  petitions  with

conditions.

In the result, the jail authorities are directed to release the petitioners on

bail on execution of their own bond for a sum of Rs.10,000/- and after lifting of the

lock down by the  State  Government,  the  petitioners  are  directed  to  produce  two

sureties   for a sum of Rs.10,000/- each for a likesum to the satisfaction of Judicial

Magistrate, Eraniel within one month from the lifting of the lock down by the State

Government, failing which the bail stands automatically cancelled and accordingly

both the petitions are allowed.    

Pronounced by me in open court this the 27th  day of  May, 2021.

        
            Vacation  Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Inspector of Police, Vellichanthai Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioners.



 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

   Crl.M.P. Nos.221 and 222/2021

Sobhana Susil S/o. Suresh Kumar (A1) ..Petitioner in Crl.M.P. No.221/2021

Sahaya Seejan S/o. Yesurethnam (A3) .. Petitioner in Crl.M.P. No.222/2021

             /Vs./ 

Sub Inspector of Police, 

Vellichanthai Police Station,

Crime No.76/2021 of Vellichanthai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

These  two  petitions  are  filed  by  Advocates  Tvl  S.  Britto  Singh  and

N. Chellappan respectively, u/s 439 Cr.P.C., praying to grant bail to the petitioner in

both the petitions. 

 COMMON ORDER 

Perused  the  petitions  and  written  submission  of  the  learned  Public

Prosecutor.  

These two petitions are filed by different accused, but in the same crime

number.

The petitioners have been charged for the offence u/s 394 of IPC.

The case of the prosecution is that  on 02.01.2021 at about 11.20 A.M.,

while   the  defacto  complainant  was  riding his  bike,  reached  near  Muttam B.Ed.

College,  the accused pushed him and he fell  down along with his  bike and they



assaulted him  and snatched 4 sovereigns of  jewels and Titan watch worth about

Rs.62,000/-.   Hence the charge.

 The learned counsel for the petitioner stated in the petition  in Crl.M.P.

No.221/2021  that the defacto complainant and the accused persons are friends and

while they consumed alcohol, some wordy quarrel arose between them and nothing

was happened as alleged in the FIR and the petitioner is perusing his 1st year MBA

degree in Madurai Kamaraj University and only to harass the petitioner, the defacto

complainant lodged a false complaint  and the petitioner was arrested and remanded

to judicial custody on 05.05.2021 and  he is in judicial custody for the past 19 days

and the co-accused has been released on bail by this court in Crl.M.P. No.165/2021,

dated 20.05.2021 and the bail applications filed by the petitioner before the trial court

in  Crl.M.P.  Nos.1493/2021  and  1547/2021  were  dismissed  on  11.05.2021  and

18.05.2021 and the petitioner is  ready to abide by any condition and prayed for bail

to the petitioner.

The learned counsel for the petitioner stated in the petition  in Crl.M.P.

No.222/2021  that the petitioner is innocent of the offences alleged against him and

the never involved in any offence as alleged in the FIR and the petitioner is in judicial

custody  on  05.05.2021  and   he  is  in  judicial  custody  for  the  past  20  days  and

18.05.2021 and the petitioner is  ready to abide by any condition and prayed for bail

to the petitioner.

 The learned Public Prosecutor stated in the written submission that both

these petitions are  for  different  accused persons involved in same case.  [Crl.M.P.

No.221/2021-for  A1 and Crl.M.P.  No.  222/2021-for  A3].    The present  petitioner



along with the other  accused persons  restrained the defacto complainant  and had

robbed his  watch,  mobile,  ring,  and chain.   Arrested  only  on 05.05.2021.   Even

though he has my serious objection, but still by considering the COVID-19 Pandemic

he leaves it before this Hon’ble Court to decide. 

   Considering the  nature of the offence alleged to be committed by the

petitioners/A1 and A3 and also considering the judicial custody of the petitioners i for

the past 22 days and by this time, the major portion of the investigation would have

been completed and also considering the present Covid-19 pandemic situation and

lock down  made by the State Government to restrict the movement of the people,

this  court  is  inclined  to  grant  bail  to  the  petitioner  in  both  the  petitions  with

conditions.

In the result, the jail authorities are directed to release the petitioners on

bail on execution of their own bond for a sum of Rs.10,000/- and after lifting of the

lock down by the  State  Government,  the  petitioners  are  directed  to  produce  two

sureties   for a sum of Rs.10,000/- each for a likesum to the satisfaction of Judicial

Magistrate, Eraniel within one month from the lifting of the lock down by the State

Government, failing which the bail stands automatically cancelled and accordingly

both the petitions are allowed.    

Pronounced by me in open court this the 27th  day of  May, 2021.

        
            Vacation  Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Inspector of Police, Vellichanthai Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioners.



 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 223/2021

Kabariel @ Gabriel S/o. Siluvai (A1)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Rajakkamangalam  Police Station,  

Crime No.150/2021 of Rajakkamangalam Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by  Advocate  Thiru  N.S.  Arun,  u/s  438  Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The  petitioner  has  been  charged  for  the  offence  u/s  294(b),  332  and

506(ii) of IPC.

The  case  of  the  prosecution  is  that  the  defacto  complainant  is  a

government employee working in Tamil Nadu Electricity Board and on 25.02.2021 at

about  7.10  P.M.,  the  electricity  was  shut  down  unexpectedly  and  so  the  defacto

complainant along with one Baskar who is an electrician was curing the defect in

Rajakkamangalam Thurai SS-III post.  At that time, the petitioner along with another

accused came there and abused him in filthy words and assaulted him with a torch



light on his forehead and threatened him.   Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent of the offences alleged against him and no such occurrence was

happened as  alleged in  the  FIR and he  is  in  no way connected  with the  alleged

offences and the defacto complainant has launched a false complaint due to previous

enmity and the petitioner has been falsely implicated in this case and the injured was

discharged from the hospital and the investigation of the case is almost completed

and the  petitioner is ready to abide by any condition and prayed for anticipatory bail

to the petitioner. 

 The learned Public Prosecutor stated in the written submission that  the

present petitioner is A1.   The defacto complainant is a line man.  Assaulted using

torch  light  and  caused  injury  in  face  and  back.   The  injured  person  had  been

discharged from hospital.  Objection to release. 

Considering the nature of the offence alleged to be committed by the

petitioner/accused  and  also  considering  the  submission  of  the  learned  Public

Prosecutor that the injured was discharged from the hospital and also considering the

present Covid-19 pandemic situation and lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction



of Judicial Magistrate No.I, Nagercoil within one month from the lifting of the lock

down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate No.I, Nagercoil subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the   petitioner   shall   also   make   himself   available   before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, Rajakkamangalam Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

 Crl.M.P. Nos. 224/2021 and 225/2021

J. Jegan S/o. Jeyaseelan (A1)      ..Petitioner in Crl.M.P. No.224/2021

1. Jayaseelan S/o. Julious (A2)

2. Pushpa W/o. Jayaseelan (A3)      .. Petitioners in Crl.M.P.No.225/2021

 

            /Vs./

 

Inspector of Police, 

All Women Police Station, Nagercoil,

Crime No. 24/2021 of All Women Police Station, Nagercoil,

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocate Thiru L.R. Pradeep, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioners in both the petitions. 

 COMMON ORDER 

Perused  the  petitions  and  written  submission  of  the  learned  Public

Prosecutor.

These two petitions are filed by different accused, but in the same crime

number.



The petitioners have been charged for the offence u/s 498A, 406, 506(ii),

294(b) of IPC and Section 3(1), 4 and 6 of Dowry Prohibition Act.

The case of prosecution is that the marriage between the informant and

the 1st accused was held on 02.01.2006 and at the time of marriage 100 sovereigns of

gold  ornaments  and  household  articles  worth  about  Rs.50,000/-  and  cash  of

Rs.1,50,000/- was given as dowry and for the business development, the petitioner

had received all the jewels one by one from the informant for the period from 2011 to

2014 and the accused 2 and 3 demanded additional dowry of Rupees one crore from

the informant's parents and totally gave additional dowry of Rs.14 lakhs on various

occasions  and  the  1st accused  lead  an  adultery  life  with  one  Sasirekha  and  on

01.06.2018, the accused assaulted the informant and on 26.12.2019 also they jointly

assaulted the in formant in demanding divorce and on 16.02.2020, assaulted her in

demanding divo0rce and threatened to do away her and she left the matrimonial home

on that evening.     Hence the charge.

The learned counsels for the petitioners stated in both the petitions  that

the  petitioners  are  innocent  and   the  A1/petitioner  in  Crl.M.P.  No.224/2021  was

working  as  Civil  Engineer  in  Coimbatore  and  after  marriage  they  live  in  the

matrimonial home only for 10 days and thereafter due to his avocation, they shifter

their residence at Coimbatore and the informant is a rude and adamant lady and she

always  tortured  him  by  committing  several  acts  of  cruelties  and  she  constantly

threatened to commit suicide and put the blame on him and in order to give proper

counselling  to  the  informant,  the  A1 took  her  to  his  house  at  Nagercoil,  but  on

03.06.2017,  she  along  with  child  taking  all  her  belongings  including  jewels  and



original land documents.  All the efforts taken by the petitioners ended in vain and the

1st accused filed petition for divorce before the District Court as IDOP 279/2021 and

the petitioners in Crl.M.P. No.225/2021/A2 and A3 are the parents of the 1st accused

and due to wreck vengeance, this false case has been foisted against the petitioners

as counter blast to the divorce petition and the petitioners are in no way connected

with the alleged offences and the 2nd accused is  75 years  old retired government

servant and is suffering from cardiac diseases and his wife A3 was 73 years old and

suffering fromj arthritis and other old aged related health problems and the petitioners

are ready to abide by any condition and prayed for anticipatory bail to the petitioners.

 The learned Public Prosecutor  stated in the written submission that both

these  petitions  are  for  different  accused  persons  involved  in  same  case.  Case

registered on the basis of court direction and objection to release.

Considering the nature of the offences alleged to be committed by the

petitioners/A1 to A3  and also considering the contention of the learned counsel for

the  petitioners/A1 to A3 that the marriage between the  1st accused and the defacto

complainant was took place in the year 2006 and thereafter  the 1st accused filed an

IDOP No. 279/2021 and the same is pending, the complaint was registered as per the

direction  given  by  the  Additional  Mahila  Court,  Nagercoil  and  the  alleged

occurrences  were  happened  in  the  year  2006,  2018,  2019  and  2020  and  also

considering the age of the petitioners in Crl.M.P.No. 225/2021/A2 and A3 and also

considering the present  Covid-19 pandemic situation and lock down made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioner in both petitions with conditions.



In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Additional Mahila Court, Nagercoil within one month from

the lifting of the lock down by the State Government or on their appearing before the

court   concerned the petitioners are ordered to be enlarged on anticipatory bail on

their executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum

to the satisfaction of Judicial Magistrate, Additional Mahila Court, Nagercoil subject

to the following conditions :

1. The petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the



Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th  day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Additional Mahila Court, Nagercoil.
The Sub Inspector of Police, All Women Police Station, Nagercoil.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

 Crl.M.P. Nos. 224/2021 and 225/2021

J. Jegan S/o. Jeyaseelan (A1)      ..Petitioner in Crl.M.P. No.224/2021

1. Jayaseelan S/o. Julious (A2)

2. Pushpa W/o. Jayaseelan (A3)      .. Petitioners in Crl.M.P.No.225/2021

 

            /Vs./

 

Inspector of Police, 

All Women Police Station, Nagercoil,

Crime No. 24/2021 of All Women Police Station, Nagercoil,

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocate Thiru L.R. Pradeep, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioners in both the petitions. 

 COMMON ORDER 

Perused  the  petitions  and  written  submission  of  the  learned  Public

Prosecutor.

These two petitions are filed by different accused, but in the same crime

number.



The petitioners have been charged for the offence u/s 498A, 406, 506(ii),

294(b) of IPC and Section 3(1), 4 and 6 of Dowry Prohibition Act.

The case of prosecution is that the marriage between the informant and

the 1st accused was held on 02.01.2006 and at the time of marriage 100 sovereigns of

gold  ornaments  and  household  articles  worth  about  Rs.50,000/-  and  cash  of

Rs.1,50,000/- was given as dowry and for the business development, the petitioner

had received all the jewels one by one from the informant for the period from 2011 to

2014 and the accused 2 and 3 demanded additional dowry of Rupees one crore from

the informant's parents and totally gave additional dowry of Rs.14 lakhs on various

occasions  and  the  1st accused  lead  an  adultery  life  with  one  Sasirekha  and  on

01.06.2018, the accused assaulted the informant and on 26.12.2019 also they jointly

assaulted the in formant in demanding divorce and on 16.02.2020, assaulted her in

demanding divo0rce and threatened to do away her and she left the matrimonial home

on that evening.     Hence the charge.

The learned counsels for the petitioners stated in both the petitions  that

the  petitioners  are  innocent  and   the  A1/petitioner  in  Crl.M.P.  No.224/2021  was

working  as  Civil  Engineer  in  Coimbatore  and  after  marriage  they  live  in  the

matrimonial home only for 10 days and thereafter due to his avocation, they shifter

their residence at Coimbatore and the informant is a rude and adamant lady and she

always  tortured  him  by  committing  several  acts  of  cruelties  and  she  constantly

threatened to commit suicide and put the blame on him and in order to give proper

counselling  to  the  informant,  the  A1 took  her  to  his  house  at  Nagercoil,  but  on

03.06.2017,  she  along  with  child  taking  all  her  belongings  including  jewels  and



original land documents.  All the efforts taken by the petitioners ended in vain and the

1st accused filed petition for divorce before the District Court as IDOP 279/2021 and

the petitioners in Crl.M.P. No.225/2021/A2 and A3 are the parents of the 1st accused

and due to wreck vengeance, this false case has been foisted against the petitioners

as counter blast to the divorce petition and the petitioners are in no way connected

with the alleged offences and the 2nd accused is  75 years  old retired government

servant and is suffering from cardiac diseases and his wife A3 was 73 years old and

suffering fromj arthritis and other old aged related health problems and the petitioners

are ready to abide by any condition and prayed for anticipatory bail to the petitioners.

 The learned Public Prosecutor  stated in the written submission that both

these  petitions  are  for  different  accused  persons  involved  in  same  case.  Case

registered on the basis of court direction and objection to release.

Considering the nature of the offences alleged to be committed by the

petitioners/A1 to A3  and also considering the contention of the learned counsel for

the  petitioners/A1 to A3 that the marriage between the  1st accused and the defacto

complainant was took place in the year 2006 and thereafter  the 1st accused filed an

IDOP No. 279/2021 and the same is pending, the complaint was registered as per the

direction  given  by  the  Additional  Mahila  Court,  Nagercoil  and  the  alleged

occurrences  were  happened  in  the  year  2006,  2018,  2019  and  2020  and  also

considering the age of the petitioners in Crl.M.P.No. 225/2021/A2 and A3 and also

considering the present  Covid-19 pandemic situation and lock down made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioner in both petitions with conditions.



In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Additional Mahila Court, Nagercoil within one month from

the lifting of the lock down by the State Government or on their appearing before the

court   concerned the petitioners are ordered to be enlarged on anticipatory bail on

their executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum

to the satisfaction of Judicial Magistrate, Additional Mahila Court, Nagercoil subject

to the following conditions :

1. The petitioners  along with sureties  shall  appear  before the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioners   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the



Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th  day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Additional Mahila Court, Nagercoil.
The Sub Inspector of Police, All Women Police Station, Nagercoil.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 226/2021

A. Praveen Raj S/o. Arul    : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Rajakkamangalam  Police Station,  

Crime No.10/2021 of Rajakkamangalam Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by  Advocate  Thiru  Lakshmikanth.  G,  u/s  438

Cr.P.C. praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The  petitioner  has  been  charged  for  the  offence  u/s  147,  148,  448,

294(b), 307, 427 and  506(ii) of IPC.

 The learned counsel for the petitioner stated in the petition that the police

arrested  the  1st accused  on  21.02.2021  and  he  gave  a  confession  statement  and

confessed the petitioner is one of the co-accused and the petitioner is working as a

coolie and no way connected with the alleged offence and only on the basis of the

confession,  the respondent police is seeking him to arrest  in connection with this

crime and the injured was discharged from the hospital and the confession is nothing



but only an attempt by the arrested accused to divert the real investigation and enlarge

the crime so as to escape from the clutches of law and there was no truth in the

allegations leveled against the petitioner and the petitioner is innocent and he never

indulged in any act as alleged by the 1st accused and the  petitioner is ready to abide

by any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that it is a

case of 307 IPC.   The present petitioner is A6 and the accused person had assaulted

using Vetaruval Aruval.  Even though the injured person had been discharged from

hospital, he has serious objection.  But still by considering the COVID-19 Pandemic

he leaves it before this Hon’ble Court to decide. 

Considering the nature of the offences alleged to be committed by the

petitioner/accused  and  also  considering  the  fact  that  the  alleged  occurrence  was

happened  on  14.01.2021  and  by  this  time,  the  investigation  would  have  been

completed and  also considering the reply of the learned Public Prosecutor that the

injured person had been discharged from the hospital and also considering the present

Covid-19  pandemic  situation  and  lock  down  made  by  the  State  Government  to

restrict the movement of the people, this court is inclined to grant anticipatory bail to

the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Nagercoil within one month from the lifting of the lock



down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate No.I, Nagercoil subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, Rajakkamangalam Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 227/2021

 Christopher @ Justin Christoper, S/o. Palaiyan @ Paulraj (A1)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Marthandam  Police Station,  

Crime No.140/2021 of Marthandam Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru M. Viswarajan, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 379 of IPC.

The case of the prosecution is that on 23.03.2021 at about 12.30 hours,

the informant found that his sheep was missing and on information, he came to know

that  the  petitioner  along  with  one  another  accused  stolen  that  sheep.  Hence  the

charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the



petitioner is innocent of the offence alleged against him and  the informant and the

petitioner  are  residing  in  a  same  village  and  since  there  is  a  misunderstanding

between them, to retaliate him only this false case has been foisted against him and

the alleged theft happened on 23.03.2021, but the FIR was lodged only on 25.03.2021

and the  petitioner is ready to abide by any condition and prayed for anticipatory bail

to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

present petitioner is A1. The accused persons had committed theft of sheep worth

Rs.10,000/- and  property  has  not  yet  been  recovered. The  petitioner  might  take

advantage of the present situation. Considering the nature of offence, he has serious

objection.

Considering the nature of the offence alleged to be committed by the

petitioner/accused that he had committed theft of sheep worth about Rs.10,000/- and

the offence was alleged to be committed on 23.03.2021, considering the nature of the

property stolen by the petitioner/accused and also considering the present Covid-19

pandemic situation and lock down  made by the State Government to restrict the

movement  of  the  people,  this  court  is  inclined  to  grant  anticipatory  bail  to  the

petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Kuzhithurai within one month from the lifting of the lock



down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate No.I, Kuzhithurai subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Marthandam Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 228/2021

Ananth @ Sree Ramachandran S/o. Mahendran  (A1)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Kaliakkavilai  Police Station,  

Crime No.139/2021 of Kaliakkavilai Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Johnson,  u/s  438  Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 294(b), 323, 447 and

506(ii) of IPC.

The case of the prosecution is that on 17.04.2021 at about 9.00 P.M.,

while the informant was in his house, the petitioner and his brother came there and

abused the informant using filthy language and assaulted him with leg and hand and

criminally intimidated him.   Hence the charge.



 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent of the offence alleged against him in the FIR and due to family

dispute occurred some wordy quarrel between the petitioner and informant and he

gave a false complaint before the respondent and the present case has been registered

and the co-accused/A2 was released on bail by the lower court  and the  petitioner is

ready to abide by any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

present petitioner is A1 and the present petitioner is having 4 previous cases and the

injured person had been treated as OP and objection to release.

Considering the nature of the offences alleged to be committed by the

petitioner/accused and also considering the reply of the learned Public Prosecutor that

the injured person had been treated as OP and also considering the present Covid-19

pandemic situation and lock down  made by the State Government to restrict the

movement  of  the  people,  this  court  is  inclined  to  grant  anticipatory  bail  to  the

petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Kuzhithurai within one month from the lifting of the lock

down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a



sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate No.I, Kuzhithurai subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Kaliakkavilai Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 229/2021

Senthil Kumar,  S/o. Cheeralan : Petitioner 

            /Vs./ 

Inspector of Police, 

Boothapandy  Police Station,  

Crime No. 85/2021 of Boothapandy Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru S. Varatharajan, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 323 and 353  of IPC.

The case of the prosecution is that on 06.03.2021 at 11.50 P.M., while

the informant was his election duty at Boothapandy Taluk office, an unknown person

caused injuries to him and thereby he was not able to do his official work.   Hence the

charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is a police constable  and his  wife Sangeetha was working as a Village

Administrative  Officer  and she  was  also  doing election  duty  at  the  Boothapandy



Taluk office.  Since it  is night time, the petitioner went there to take her to their

house, whileso the informant and some other persons illegally beaten the petitioner

and caused injuries to him and his wife and the counter case in crime No.86/2021 has

been registered against them and the petitioner's name has not been mentioned in the

FIR, but the police are searching him and the  petitioner is ready to abide by any

condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

defacto complainant is the Village Administrative Officer and the petitioner seems to

be a Jail Warden. He has assaulted the defacto complainant while he was on duty in

late night. The injured person had been discharged from hospital and objection to

release.

Considering the nature of the offence alleged to be committed by the

petitioner/accused that he assaulted the defacto complainant  and also considering the

fact  that  the  injured  person  had  been  discharged  from  the  hospital  and  also

considering the present  Covid-19 pandemic situation and lock down made by the

State Government to restrict the movement of the people, this court is inclined to

grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate,  Boothapandy within one month from the lifting of the lock



down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate, Boothapandy subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the   petitioner   shall   also   make   himself   available   before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Inspector of Police, Boothapandy Police Station.
The counsel for the petitioner.



 I In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 230/2021

V. Rajan S/o. Vargheese  (A2)         .. Petitioner  

             /Vs./ 

Inspector of Police, 

CSCID, Nagercoil,

Crime No.28/2021 of CSCID,  Nagercoil,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Babu Rajan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner/accused has been charged for  the offences u/s  6(4)  of

TNSC (RDCS) Order 7(i)(ii) EC Act, 1955.

 The   learned   counsel   for   the  petitioner   stated   in   the   petition   that   the

respondent police registered the case against the petitioner and one another accused

and the   coaccused/A1 was   already arrested and released on bail   by the Judicial

Magistrate Court No.III, Nagercoil in Crl.M.P. No.1682/2021 on 03.03.2021 and the

petitioner has no way connected in this case and the petitioner is innocent of the



offence alleged against him and no previous case against the petitioner and this is the

2nd  application and the earlier application in Crl.M.P. No.2390/2021 was dismissed

on 27.04.2021 and the petitioner is ready to abide by any condition and prayed for

anticipatory bail to the petitioner. 

The learned Public Prosecutor stated in the written submission that the

present  petitioner  is  A2  and  he  hails  from  Kerala  (A2)  and  the  petitioner  had

involved in illicit transportation of 3,500 kg. (Commercial quantity) of  PDS rice and

pandemic  privilege cannot be granted for this petitioner is concerned and   he has

serious objection. 

  Considering the nature of the offence alleged to be committed by the

petitioner/A2 that he involved in illicit transportation of  3500 kg. of PDS rice  and

also considering the objection of   the learned Public Prosecutor  that   the petitioner

hails from Kerala and in the event of release him on bail, his presence may not be

secured during the time of trial, this court is not inclined to grant anticipatory bail to

the petitioner at this stage.   Hence, this petition is dismissed.

  In the result, this petition is dismissed.

  Pronounced by me in open court this the 27th  day of  May, 2021.

          Sd/  S. Arulmurugan,  
             Vacation Sessions Judge. 

   



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 231/2021

Sree Ramachandran, S/o. Mahendran     : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Kaliakkavilai  Police Station,  

Crime No.187/2021 of Kaliakkavilai Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Johnson,  u/s  438  Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The  petitioner  has  been  charged  for  the  offence  u/s  294(b),  324  and

506(ii) of IPC.

The case of the prosecution is that on 05.05.2021 at about 5.30 P.M.,

while the informant was standing in the camp area, the petitioner  came there and

abused the informant using filthy language and take the stone lying on the road and

threw  it  on  the  informant  and  caused  injury  on  his  left  hand  and  criminally

intimidated him.   Hence the charge.



 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent of the offence alleged against him in the FIR and due to family

dispute occurred some wordy quarrel between the petitioner and informant and he

gave a false complaint before the respondent and the present case has been registered

and the  petitioner is ready to abide by any condition and prayed for anticipatory bail

to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

accused person had assaulted the injured by using stone and had caused injury in

hand. The injured person had been treated as OP and objection to release.

Considering the nature of the offence alleged to be committed by the

petitioner/accused and also  considering the  fact  that  the  injured  person  had been

treated as outpatient and also considering the present Covid-19 pandemic situation

and lock down made by the State Government to restrict the movement of the people,

this court is inclined to grant anticipatory bail to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Kuzhithurai within one month from the lifting of the lock

down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial



Magistrate No.I, Kuzhithurai subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Kaliakkavilai Police Station.
The counsel for the petitioner.  



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 232/2021

Jose,  S/o. Thankaraj                .. Petitioner

                /Vs./ 

Sub Inspector of Police, 

Mandaikadu Police Station,

Crime No. 28/2021 of Mandaikadu Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru. A.K.E. Appaji, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition and written submission submitted by the learned

Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 447, 352, 427

and 506(ii)  IPC.

The case of prosecution is  that  on 01.04.2021 at about 12.30 A.M. the

petitioner trespassed into the house premises of the informant, caused damage to the

windows and doors of the informant's house and also damaged his auto which was



parked in front of his house and  abused in  filthy words against the informant  and

criminally intimidated him.  Hence the charge.

 The learned counsel  for  the petitioner  stated  in  the  petition that  the

petitioner was not available at the place of occurrence as alleged in the FIR and due

to previous enmity, this false case has been foisted against the petitioner.  The counter

case in Crime No.29/2021 was registered against  the informant.  The petitioner is

innocent  and  there  is  no  injury  to  the  defacto  complainant  and  this  is  the  3rd

anticipatory bail and the earlier petitions in Crl.M.P.No. 2161/2021 and 2457/2021

were dismissed by this court on 17.04.2021 and and 30.04.2021 respectively and the

petitioner is ready to abide by any condition and prayed for anticipatory  bail to the

petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

petitioner  is  having  eight  previous  cases.  This  occurrence  had  taken  place  in

furtherance to the complainant given the defacto complainant and it had taken place

at night 12.30. Considering the antecedents of the petitioner the police officials were

constrained to maintain rowdy history sheet  as H.S.No. 174/2016. Earlier application

of the petitioner had been dismissed on 30.04.2021 in Crl.M.P. No. 2457/2021 and

there is no change in circumstances. Therefore, he has serious objection.

Considering the nature of the offence alleged to be committed by the

petitioner/accused  and  also  considering  the  fact  that  the  alleged  occurrence  was

happened on 01.04.2021 and also considering the contention of the learned counsel

for the petitioner/accused that it is a case in counter matter and also considering the

present Covid-19 pandemic situation and lock down  made by the State Government



to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Eraniel  within one month from the lifting of the lock down by

the State Government or on his appearing before the court  concerned the petitioner

is ordered to be enlarged on anticipatory bail on his executing a bond for a sum of

Rs.10,000/   with   two   sureties   each   for   a   likesum   to   the   satisfaction   of   Judicial

Magistrate, Eraniel subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the



Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Mandaikadu Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 233/2021

Shabi Ali @ Sabi Ali S/o. Niyas @ Abhu Bucker (A12)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Eathamozhi  Police Station,  

Crime No.98/2021 of Eathamozhi Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by  Advocate  Thiru  P.  Madhu  Sudhan,  u/s  438

Cr.P.C. praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 147, 148, 294(b), 323

and  506(i) of IPC.

The case of the prosecution is that the petitioner and others rioted with

weapons and used  filthy language against the defacto complainant and made hurt and

criminally intimidated him.  Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the



petitioner never done any such act and he has no knowledge about the occurrence and

the  co-accused/A1  was  released  on  anticipatory  bail  this  court  in  Crl.M.P.

No.197/2021, dated 20.05.2021 and the petitioner is innocent of the offences alleged

against him and the  petitioner is ready to abide by any condition and prayed for

anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

present petitioner is A2 and the injured person had been discharged from the hospital

and objection to release.

Considering the nature of the offence alleged to be committed by the

petitioner/accused and also considering the  reply of the learned Public Prosecutor the

injured person had been discharged from the hospital and also considering the present

Covid-19  pandemic  situation  and  lock  down  made  by  the  State  Government  to

restrict the movement of the people, this court is inclined to grant anticipatory bail to

the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.III, Nagercoil within one month from the lifting of the lock

down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial



Magistrate No.III, Nagercoil subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.III, Nagercoil.
The Sub Inspector of Police, Eathamozhi Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 234/2021

Vijayakumar S/o. Nesamani   : Petitioner 

            /Vs./ 

Inspector of Police, 

Prohibition Enforcement Wing, Thuckalay,

Crime No.468/2021 of Prohibition Enforcement Wing, Thuckalay,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by Advocate  Thiru  R.  Godwin  Kumar,  u/s  438

Cr.P.C. praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 4(1-A), 4(1)(a), 4(1)

(g) of Tamil Nadu Prohibition Act.

The case of the prosecution is that on 19.05.2021 at about 8.00 A.M.,

the respondent police and his subordinates were on patrol duty and at about 8.30

A.M., while they came near at Melaparavilai, they got a secret information and they

came in front of the petitioner's house, he was in possession of a bag, all of sudden,

he saw the police party threw the bag and ran away and the police came to know that

the bag contain 5 litres of plastic bottle in which it contain 1 litre of alcohol.   Hence



the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is working as a mason and he is in no way connected with the occurrence

and only for the statistical purpose, the petitioner was arrayed as an accused and  the

respondent police seized the property near by the rubber estate of  the petitioner's

house and out of suspicion the petitioner was arrayed as an accused and the case has

been falsely registered against the petitioner and the  petitioner is ready to abide by

any condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

petitioner had involved in illicit preparation and possession of 1 litre of arrack and 40 

litres  of  raw  Arrack  and  the  same  has  been  ceased.   Case  registered  only  on

19.05.2021.   No one arrested so far.  Therefore, he has serious objection

Considering the nature of the offences alleged to be committed by the

petitioner/accused that he involved in illicit preparation and possession of one litre of

arrack  and  40  litres  of  raw  arrack  and  also  considering  the  present  Covid-19

pandemic situation and lock down  made by the State Government to restrict the

movement  of  the  people,  this  court  is  inclined  to  grant  anticipatory  bail  to  the

petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.I, Kuzhithurai within one month from the lifting of the lock



down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate No.I, Kuzhithurai subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Inspector of Police, Prohibition Enforcement Wing, Thuckalay.
The counsel for the petitioner.



    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 235/2021

1. Jose S/o. Lawrance (A1)

2. Queenteen S/o. Lawrance (A2)

3. Sujith @ Abishek S/o. Anthoni Adimai (A3)         .. Petitioners

             /Vs./ 
Inspector of Police, 

Colachel Police Station,

Crime No.180/2021 of Colachel  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  A.  Paulraj,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners/accused have been charged for the offences u/s  294(b),

323 and 506(i) of IPC.

The case of prosecution is that on 17.05.2021 at about 10.45 A.M., when

the  defacto  complainant's  son  was  on  his  way  at  Bharath  Petrol  Pump  near

Kottilpadu, he interfered the 1st petitioner and asked the amount that he already lent to

him, immediately the petitioners used filthy words and assaulted and threatened him.



Hence the charge.

 The learned counsel for the petitioners stated in the petition that the  case

has been falsely registered by the respondent against the petitioners on the basis of

the complaint given by the defacto complainant due to previous enmity and already

the injured was discharged from the hospital  and the petitioners are ready to abide by

any condition and prayed for anticipatory bail to the petitioners. 

The learned Public Prosecutor stated in the written submission that the

present  petitioners are A1 to A3 and the injured person had been treated as OP and

objection to release.

   Considering the  nature of the offences alleged to be committed by the

petitioners/accused and also considering the reply of the learned Public Prosecutor

that   the injured had been treated as OP and also considering the present Covid-19

pandemic situation and lock down  made by the State Government to restrict the

movement  of  the  people,  this  court  is  inclined  to  grant  anticipatory  bail  to  the

petitioners with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce  two  sureties  each   for  a  sum of  Rs.10,000/-  each  for  a  likesum to  the

satisfaction of Judicial Magistrate, Eraniel within one month from the lifting of the

lock down by the State Government or on their appearing before the court  concerned

the petitioners are ordered to be enlarged on anticipatory bail on their executing a



bond for a sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction

of Judicial Magistrate, Eraniel subject to the following conditions :

1. The petitioners  along with sureties  shall  appear  before  the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners   shall   not   leave   the   jurisdictional  police   limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 27th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Inspector of Police, Colachel Police Station.
The counsel for the petitioners.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 236/2021

R. Ajin S/o. Rethinamani (A2)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Manavalakurichy  Police Station,  

Crime No.67/2021 of Manavalakurichy Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru A. Raveendran, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s  294(b), 323 and  397

of IPC.

The case of the prosecution is that the accused persons came in a two

wheeler in their bike and they shouted in front of the informant's house in a drunken

mood and used obscene, ugly and filthy words and when the informant resisted them,

told not to shout and use ugly words and immediately, they attacked him with hand



and removed his ring and also attacked him with wooden reaper and stone.  Hence

the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

informant along with other persons accompanied in a car attacked the petitioner's

brother and others by wooden stick and the petitioner got fracture injury on his leg

and  he  was  admitted  as  an  inpatient  at  PPM  hospital  at  Rajakkamangalam  and

surgery was conducted and to escape from the clutches of law, the informant foisted a

false case against the petitioner and the complaint given by the petitioner through his

relative since he was inpatient,  even then the respondent did not take any acition

against the culprit due to influence of the informant who is working at Military and so

he sent a complaint to the Superintendent of Police by registered post on 15.05.2021

and the informant had no injury and in order to foist a case, he mad self injuries and

now he was discharged from the hospital  and the  petitioner is ready to abide by any

condition and prayed for anticipatory bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that the

present petitioner is A2. The defacto complainant is working in Army. The accused

persons had assaulted using ring and stick and robbed a portion of Gold Chain (2 ½

Sovereigns of Gold) worth Rs. 37,000/-. Even though the injured person had been

discharged  from  hospital,  he  has  serious  objection,  but  still  by  considering  the

COVID-19 Pandemic, he  leaves it before this Hon’ble Court to decide.

Considering the nature of the offence alleged to be committed by the

petitioner/accused and also considering the contention of the learned counsel  for the

petitioner/accused that the petitioner was attacked by the defacto complainant and



others  and  the  petitioner/accused  has  taken  treatment  in  the  private  hospital  and

though  the  respondent  police  has  enquired  the  petitioner/accused  at  hospital,  no

action was taken by them and also considering the  fact that the injured person had

been  discharged  from  the  hospital  and  also  considering  the  present  Covid-19

pandemic situation and lock down  made by the State Government to restrict the

movement  of  the  people,  this  court  is  inclined  to  grant  anticipatory  bail  to  the

petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Eraniel within one month from the lifting of the lock down by

the State Government or on his appearing before the court  concerned the petitioner

is ordered to be enlarged on anticipatory bail on his executing a bond for a sum of

Rs.10,000/   with   two   sureties   each   for   a   likesum   to   the   satisfaction   of   Judicial

Magistrate, Eraniel subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.



4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Manavalakurichy Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Vacation Sessions Judge/Principal  Sessions Judge.   
  

    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 237/2021

Lovelin @ Libin, S/o Samuvel                      .. Petitioner

 

             /Vs./ 

Sub Inspector of Police, 

Keeriparai  Police Station,

Crime No. 24/2021 of Keeriparai  Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Rajnikanth, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition and written submission of the learned Public Prosecutor.

The petitioner has been charged for the offence u/s 457, 380, 511 of  IPC.

The case of prosecution is that  on 29.04.2021 at about 8.00 P.M. the defacto

complainant and her husband shouted  that the thief was ran away from their house

and later they identified the persons.  Hence the charge

 The learned counsel for the petitioner stated in the petition that the petitioner is

innocent  and  this  is  the  2nd anticipatory  bail  petition  and  the  earlier  petition  in

Crl.M.P.No. 96/2021 was dismissed by this court on 20.05.2021 and the petitioner is

ready to abide by any condition and prayed for anticipatory  bail to the petitioner. 

The learned Public Prosecutor stated in the written objection that the petitioner



is having one previous case. Earlier application of the petitioner had been dismissed

on 20.05.2021 and there is no change in circumstances. Therefore, he has serious

objection.  

Considering the nature of the offence alleged to be committed by the

petitioner/accused and also considering the contention of the learned counsel for the

petitioner/accused that on 29.04.2021 at about 8.00 P.M. the defacto complainant and

her husband shouted  that the thief was ran away from their house and later they

identified  the  persons  as  petitioner/accused  and  another  and  also  considering  the

present Covid-19 pandemic situation and lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate, Boothapandy within one month from the lifting of the lock

down by the State Government or on his appearing before the court   concerned the

petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond for a

sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of Judicial

Magistrate, Boothapandy subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.



2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme  Court reported in  P.K.Shaji /Vs./ State of Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The Sub Inspector of Police, Keeriparai Police Station.
The counsel for the petitioner.



    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 238/2021

1. Rosaiyan S/o. Anantha Pappu (A1)

2. Sutheer S/o. Rosaiyan (A2)

3. Baby W/o. Rosaiyan (A3)         .. Petitioners

             /Vs./ 
Inspector of Police, 
Kollencode Police Station,
Crime No.172/2021 of Kollencode  Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. John  Milton, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners/accused have been charged for the offences u/s  294(b),

323, 324 and 506(ii) of IPC.

The case of prosecution is that on 09.05.2021 at about 8.00 A.M., the

informant climbed in a coconut tree belonged to the informant's brother and picked

coconuts and while he get down from the tree, the accused jointly came there and 1st

accused  asked  “how  you  picked  coconut  from  the  tree  which  is  sliding  on  my

property” and assaulted him and his brother, used filthy words and  threatened the

informant.   Hence the charge.



 The learned counsel for the petitioners stated in the petition that there is

a dispute between the informant's family and the petitioner's family and due to that,

the informant gave a false complaint against the petitioners and on the false petition,

the respondent police foisted this case against the petitioners and the petitioners are

innocent of the offences alleged against them and the investigation of the case is

almost over and the injured was discharged from the hospital and the petitioners are

ready to abide by any condition and prayed for anticipatory bail to the petitioners. 

The learned Public Prosecutor stated in the written submission that  the

present petitioners are A1 to A3 and they damaged garden and fencing worth Rs.3

lakhs and objection to release.

   Considering the  nature of the offences alleged to be committed by the

petitioners/accused that the petitioners damaged the garden and fencing worth about

Rs.3  lakhs  and  also  considering  the  contention  of  the  learned  counsel  for  the

petitioners/accused that the injured has been discharged from the hospital, which was

not  challenged by the learned Public  Prosecutor  and also considering the present

Covid-19  pandemic  situation  and  lock  down  made  by  the  State  Government  to

restrict the movement of the people, this court is inclined to grant anticipatory bail to

the petitioners with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce  two  sureties  each  for  a  sum  of  Rs.10,000/-  each  for  a  likesum  to  the

satisfaction  of  Judicial  Magistrate  No.II,  Kuzhithurai  within  one  month  from the



lifting of the lock down by the State Government  or on their appearing before the

court   concerned the petitioners are ordered to be enlarged on anticipatory bail on

their executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum

to the satisfaction of Judicial Magistrate No.II, Kuzhithurai subject to the following

conditions :

1. The petitioners  along with sureties  shall  appear  before  the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners   shall   not   leave   the   jurisdictional  police   limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 27th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Inspector of Police, Kollencode Police Station.
The counsel for the petitioners.





    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 239/2021

1. Akil Jose S/o. Stuwart Jose (A1)

2. Rajesh S/o. Nesamani (A2)         .. Petitioners

             /Vs./ 
Inspector of Police, 

Nithiravilai Police Station,

Crime No.85/2021 of Nithiravilai  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. John Milton, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners/accused have been charged for the offences u/s 4(1)(aaa)

and 14A of Tamilnadu Prohibition Act.

The case of prosecution is that on 17.05.2021 at about 10.00 P.M., while

the informant and the police parties were checking vehicles at Nambali bus stop, two

vehicles bearing Regn. Nos.KL 01 AE 5373 TATA Indigo and KL 02 P 2014 TATA

Sumo Victa came one by one and when the informant stopped the vehicles, the driver



of  both  vehicles  stopped  the  vehicle  and  escaped  from  there  and  the  informant

searched the vehicle and found 6 boxes of 180 ml. Dowels Brandy and 6 boxes of

180  ml.  Role  Model  XXX Rum in  the  vehicles  and  the  accused  are  having  no

permission and no license obtained from the government to sell on retail.  Hence the

charge.

 The learned counsel  for  the petitioners  stated  in  the petition that  the

allegations against the petitioners are false and fictitious one and due to statistical

purpose,  the  informant  foisted  this  false  case  against  the  petitioners  and  the

petitioners are innocent of the offences alleged against them and the investigation in

this case is almost over and the petitioners are ready to abide by any condition and

prayed for anticipatory bail to the petitioners. 

The learned Public Prosecutor stated in the written submission that the

present  petitioners  are  A1  and  A2.   The  petitioners  had  involved  in  illicit

transportation of  576 Brandy bottles.   No one arrested so far.   During pandemic

period even TASMAC shops are closed.  In the event of entertaining this application

the purpose of closer will be defeated.  Therefore, he has serious objection.

   Considering the  nature of the offences alleged to be committed by the

petitioners/accused that they involved in illicit transportation of 576 brandy bottles

and also considering the objection of the learned Public Prosecutor that  during the

pandemic  situation,  even  when  the  TASMAC  shops  were  closed,  the

petitioners/accused  illegally  transported  576  brandy  bottles  which  will  defeat  the

purpose  of  lockdown,  this  court  is  not  inclined to  grant  anticipatory bail  to  the

petitioners.  Hence this petition is dismissed.



In the result, this petition is dismissed.

Pronounced by me in open court this the 27th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

 



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 240/2021

Shibu @ Siva  S/o. Sundar Raj                      .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Puthukadai Police Station,

Crime No.166/2021 of Puthukadai Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N.Chellappan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 294(b), 323, 307, 324

and 506(ii) of IPC.

The case of the prosecution is that on 16.04.2021 at about 8.45 P.M. due

to  previous  enmity,  the  accused  abused  in  filthy  words  against  the  informant,

assaulted him and also criminally intimidated him . Hence the charge.

 The learned counsel  for  the petitioner  stated  in  the  petition that  the

petitioner is innocent of the offences alleged against him and no such occurrence took

place as alleged by the prosecution and this is the 4th anticipatory bail petition and



the  earlier  petitions  in  Crl.M.P.  No.2346/2021,  2461/2021  and  116/2021  were

dismissed  on 23.04.2021, 30.04.2021 and 13.05.2021 respectively.  The injured was

discharged from the hospital on 22.04.2021 and the petitioner was never involved in

any such  occurrence  as  alleged  by the  informant  and this  is  a  false  case  foisted

against the innocent only due to previous  enmity and the investigation is almost over

and the petitioner  is ready to abide by any condition and prayed for anticipatory  bail

to the petitioner. 

 The learned Public Prosecutor  stated in his written submission that the

injured  person  has  been  seriously  injured. Weapon  has  to  be  recovered. Earlier

application of the petitioner had been dismissed on 13.05.2021 and there is no change

in circumstances. Even though injured discharged, he has serious objection.

 Considering the nature of the offence alleged to be committed by the

petitioner/accused  and  also  considering the  fact  that  the  alleged occurrence  was

happened on 16.04.2021  and by this  time the major  portion of  the investigation

would have been completed  and also considering the reply of  the learned Public

Prosecutor that the injured was discharged from the hospital and also considering the

present Covid-19 pandemic situation and lock down  made by the State Government

to restrict the movement of the people, this court is inclined to grant anticipatory bail

to the petitioner with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/-  and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction



of Judicial Magistrate No.II, Kuzhithurai within one month from the lifting of the

lock down by the State Government or on his appearing before the court  concerned

the petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond

for a sum of Rs.10,000/- with two sureties each for a likesum to the satisfaction of

Judicial Magistrate No.II, Kuzhithurai subject to the following conditions :-

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After  release,  the  petitioner   shall  also  make himself  available  before  the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioner  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Puthukadai Police Station.
The counsel for the petitioner.



    In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

Crl.M.P. No. 241/2021

1. Jeyaram S/o. Kunju Nadar (A1)

2. Sudha @ Sutha W/o. Jeyaram (A2)         .. Petitioners

             /Vs./ 
Sub Inspector of Police, 

Kollencode Police Station,

Crime No.182/2021 of Kollencode  Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioners have been charged for the offences u/s 4(1-A) and 14A

of Tamil Nadu Prohibition Act.

The case of prosecution is that on 19.05.2021 at about 8.00 P.M., while

the police parties were on rounth duty, the petitioners who were riding a two wheeler

bearing Regn. No. TN 75 R 9577 escaped leaving their two wheeler on seeing the

police party and on verification, the respondent found that the vehicle contained 180

ml. of four bottles with brandy with poisonous smell and the police seized the vehicle



and contraband.   Hence the charge.

 The learned counsel  for  the petitioners  stated  in  the petition that  the

petitioners are innocent of the offences alleged against them and no such occurrence

took place as alleged by the prosecution and the petitioners are husband and wife and

due  to  the  apprehension  of  arrest  their  children  are  under  starvation  and  the

investigation is almost over and the contraband and the vehicle have been seized by

the respondent police and the petitioners are ready to abide by any condition and

prayed for anticipatory bail to the petitioners. 

The learned Public Prosecutor stated in the written submission that  A1

and A2 are husband and wife and the accused persons had possessed 4 bottles of 120

ML of suspicious arrack and objection to release.

   Considering the  nature of the offences alleged to be committed by the

petitioners/accused that they have possessed 4 bottles of 120 Ml. of suspicious arrack

and also considering the present Covid-19 pandemic situation and lock down  made

by the State Government to restrict the movement of the people, this court is inclined

to grant anticipatory bail to the petitioners with conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioners on bail on execution of own bond for a sum of Rs.10,000/  and

after lifting of the lockdown by the State Government, the petitioners are directed to

produce  two  sureties  each   for  a  sum of  Rs.10,000/-  each  for  a  likesum to  the

satisfaction  of  Judicial  Magistrate  No.II,  Kuzhithurai  within  one  month  from the

lifting of the lock down by the State Government  or on their appearing before the



court   concerned the petitioners are ordered to be enlarged on anticipatory bail on

their executing a bond for a sum of Rs.10,000/ with two sureties each for a likesum

to the satisfaction of Judicial Magistrate No.1I, Kuzhithurai subject to the following

conditions :

1. The petitioners  along with sureties  shall  appear  before  the court  concerned

within one month from the lifting of the lock down by the State Government.

2.  After release, the petitioners shall also make themselves available before the

respondent as  and when required.

3. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The  petitioners   shall   not   leave   the   jurisdictional  police   limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the Sessions Court  as  per  the ruling of  the

Hon'ble Supreme Court  reported in  P.K.Shaji /Vs./  State of Kerala,  (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the 27th  day of  May, 2021.

       Sd/-S. Arulmurugan    
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Inspector of Police, Kollencode Police Station.
The counsel for the petitioners.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 242/2021

Ajin S/o. Maria Dhas @ Hari Dhas (A7)   : Petitioner 

            /Vs./ 

Sub Inspector of Police, 

Puthukadai  Police Station,  

Crime No.200/2021 of Puthukadai Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 438 Cr.P.C.

praying to grant anticipatory  bail to the petitioner. 

               ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 143, 447, 427, 294(b)

and  506(i) of IPC.

The case of the prosecution is that on 09.05.2021, the accused persons

trespassed into the property of the informant and damaged the trees and used filthy

language against him and threatened him.  Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the



petitioner is innocent of the offences alleged against him and no such occurrence took

place as alleged by the prosecution and the petitioner is in no way connected with the

alleged occurrence and due to civil dispute between the informant and the 1st accused,

this false case has been foisted against the petitioner and the investigation is almost

over and the  petitioner is ready to abide by any condition and prayed for anticipatory

bail to the petitioner. 

 The learned Public Prosecutor requesting time.

Considering the nature of the offence alleged to be committed by the

petitioner/A7 that the accused trespassed into the property of the defacto complainant

and  damaged  the  trees  and  also  considering  the  request  of  the  learned  Public

Prosecutor that he request time for filing reply which cannot be granted, considering

the fact that the bail application was filed in the Vacation Court and the sitting of the

vacation  court  ends  today  and  also  considering  the  present  Covid-19  pandemic

situation and lock down  made by the State Government to restrict the movement of

the people, hence considering the nature of the offences alleged to be committed by

the petitioner, this court is inclined to grant anticipatory bail to the petitioner with

conditions.

In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.II, Kuzhithurai within one month from the lifting of the



lock down by the State Government or on his appearing before the court  concerned

the petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond

for a sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of

Judicial Magistrate No.II, Kuzhithurai subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  

Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Puthukadai Police Station.
The counsel for the petitioner.



  In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

     Crl.M.P. No. 243/2021

S. Pranav S/o. Sukumar                 .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Nithiravilai  Police Station,

Crime No.75/2021 of  Nithiravilai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Chellappan, u/s 438 Cr.P.C.,

praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 436 of IPC.

The case of the prosecution is that on 03.05.2021 midnight at about 1 .00

A.M.,  the informant and his wife heard a noise and when he came out of the house,

he saw unknown persons throwing kerosene filled bottle in front of his house.  Hence

the charge.

 The learned counsel  for  the petitioner submitted that  the petitioner is

innocent of the offences alleged against him and no such occurrence took place as



alleged by the prosecution and this is the 2nd application and the earlier application in

Crl.M.P.  No.73/2021  was  dismissed  on  13.05.2021  on  the  ground  that  the

investigation was not over and the petitioner is hailing from Kerala and the alleged

occurrence is in Tamil Nadu and due to wide spread of pandemic there is a lot of

restrictions in Kerala and night curfew was in force, it is unbelievable story foisted

against the innocent person and he never involved in any such occurrence and this

false case has been foisted against the petitioner and the petitioner is ready to abide

by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor stated in the written submission that At

night 1'o clock the petitioner had thrown petrol  bottle  with.   Luckily the defacto

complainant and his family has escaped.  Earlier application of the petitioner had

been dismissed on 13.05.2021 and there is no change in circumstances.  Therefore, he

has serious objection. 

Considering the nature of the offence alleged to be committed by the

petitioner/accused that  on 03.05.2021 he thrown petrol bottle on the house of  the

defacto complainant  and also considering the contention of the learned counsel for

the  petitioner/accused  that  the  petitioner/accused  is  hailing  from  Kerala  and  the

occurrence was happened in Tamil Nadu, due to the long restriction at  present at

Kerala  and  Tamil  Nadu,  the  alleged  occurrence  cannot  be  committed  by  the

petitioner/accused  and also considering the present Covid-19 pandemic situation and

lock down  made by the State Government to restrict the movement of the people,

this court is inclined to grant anticipatory bail to the petitioner with conditions.



In the result, in the event of arrest, the police authorities are directed to

release the petitioner on bail on execution of own bond for a sum of Rs.10,000/   and

after lifting of the lockdown by the State Government, the petitioner is directed to

produce two sureties  for a sum of Rs.10,000/- each for a likesum to the satisfaction

of Judicial Magistrate No.II, Kuzhithurai within one month from the lifting of the

lock down by the State Government or on his appearing before the court  concerned

the petitioner  is ordered to be enlarged on anticipatory bail on his executing a bond

for a sum of Rs.10,000/ with two sureties each for a likesum to the satisfaction of

Judicial Magistrate No.II, Kuzhithurai subject to the following conditions :

1. The  petitioner  along  with  sureties  shall  appear  before  the  court  concerned

within one month from the lifting of the lock down by the State Government.

2.   After   release,   the  petitioner     shall  also  make himself  available  before   the

respondent as  and when required.

3. The petitioner  shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

4. The   petitioner   shall   not   leave   the   jurisdictional   police   limit   without   prior

permission.

If there is any violation of condition, the Investigation Officer is with in

his discretion to approach the court of the learned Judicial Magistrate for cancellation

of   bail  even though bail  granted by the  Sessions  Court  as  per  the ruling of  the

Hon'ble Supreme Court reported in  P.K.Shaji  /Vs./  State of  Kerala, (2005) AIR

S.C.W.  5560.  



Pronounced by me in open court this the  27th   day of  May 2021.

       Sd/- S. Arulmurugan
             Vacation Sessions Judge.

To 
The Judicial Magistrate No.II, Kuzhithurai.
The Sub Inspector of Police, Nithiravilai Police Station.
The counsel for the petitioner.



Crl.M.P. No.244/2021

27.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioner  stated  in  the  petition  that  as

per order in Crl.M.P. No.12/2021, dated

06.05.2021,  the  petitioner  has  been

complying the condition regularly from

11.05.2021 to till  date  and prayed that

the condition may be relaxed.

The  learned  Public  Prosecutor

stated in the written submission that the

petitioner  had  been  complying   the

conditions from  10.05.2021.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   10.05.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.245/2021

27.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioner  stated  in  the  petition  that  as

per order in Crl.M.P. No.3/2021, dated

06.05.2021,  the  petitioner  has  been

complying the condition regularly from

11.05.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

stated in the written submission that the

petitioner had been complying with the

conditions from  11.05.2021 onwards.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   11.05.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.246/2021

27.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioners stated in the petition that as

per  order  in  Crl.M.P.  No.2211/2021,

dated  19.04.2021,  the  petitioners  have

been complying the condition regularly

from  07.05.2021  onwards  and  prayed

that the condition may be relaxed.

The  learned  Public  Prosecutor

stated in the written submission that  the

petitioners had been complying with the

conditions only for 4 days between from

05.05.2021 to 08.05.2021, thereafter he

has  not  complied  and  objection  to

release. 

Considering  the  duration  of

compliance  and  also  considering  the

present  Covid-19  pandemic  situation

and  lock  down   made  by  the  State

Government to restrict the movement of

the people, this court is inclined to relax

the condition totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.247/2021

27.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioners stated in the petition that as

per  order  in  Crl.M.P.  No.2369/2021,

dated  26.04.2021,  the  petitioners  have

been complying the condition regularly

from  07.05.2021  onwards  and  prayed

that the condition may be relaxed.

The  learned  Public  Prosecutor

stated in the written submission that the

petitioners had been complying with the

conditions from  07.05.2021 onwards.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioners  had  been  complying   the

conditions  from   07.05.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.248/2021

27.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioner  stated  in  the  petition  that  as

per  order  in  Crl.M.P.  No.2392/2021,

dated  27.04.2021,  the  petitioner  has

been  complying  the  condition  from

05.05.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

stated in the written submission that the

petitioner had been complying with the

conditions from 05.05.2021 onwards.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from   05.05.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



Crl.M.P. No.249/2021

27.05.2021

 Perused  the  petition  and  written

submission  of  the  learned  Public

Prosecutor.

Order pronounced.

The  learned  counsel  for  the

petitioner  stated  in  the  petition  that  as

per  order  in  Crl.M.P.  No.2430/2021,

dated  29.04.2021,  the  petitioner  has

been  complying  the  condition   from

04.05.2021 onwards and prayed that the

condition may be relaxed.

The  learned  Public  Prosecutor

stated in the written submission that the

petitioner had been complying with the

conditions from 04.05.2021 onwards.

Considering the submission of the

learned  Public  Prosecutor   that  the

petitioner  had  been  complying   the

conditions  from  04.05.2021  and  also

considering  the  present  Covid-19

pandemic  situation  and  lock  down

made  by  the  State  Government  to

restrict the movement of the people, this

court  is  inclined to relax the condition

totally.

  In  the result,  condition is  totally

relaxed and accordingly this petition is

allowed.                          

        Sd/-S. Arulmurugan,
            Vacation Sessions Judge.



 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

 Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/ Principal  Sessions Judge.   

  
     Thursday,  the 27th day of  May, 2021.

Crl.M.P. No.250  /2021

Satheesh Kumar S/o. Sadananthan (A1) ..Petitioner

             /Vs./ 

Inspector of Police, 

Kanyakumari Police Station,

Crime No.563/2017 of Kanyakumari Police Station,

(SC 109/2021 of Principal Sessions Court, Nagercoil)

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A.K.E. Appaji, praying to release

the petitioner on bail by executing of his own bond.

                 ORDER 

Perused the petition and the written submission of  the learned Public

Prosecutor.

Offences alleged u/s 302, 201, 34 of IPC.

The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner was granted  bail in Crl.M.P. No.67/2021, dated 13.05.2021 with condition

to produce two sureties before the Judicial Magistrate No.I, Nagercoil through video

conferencing due to spread of Covid-19.   The petitioner's wife arranged sureties and

yet to file sureties on 18.05.2021.  But unexpectedly on 17.05.2021, the Hon'ble High



Court of Madras directed to suspend the functions of subordinate courts until further

orders and the petitioner was unable to produce sureties before the court and is still in

judicial custody  and prayed that the petitioner may be released on bail by execution

of his own bond.

 The  learned  Public  Prosecutor  stated  in  the  written  submission  that

considering the prevailing pandemic situation, no serious objection.

Considering the reasons stated in the petition   and the learned Public

Prosecutor  has  no serious  objection and also  considering the  Covid-19 pandemic

situation and the lock down  made by the State Government to restrict the movement

of the people, this court is inclined to modify the condition imposed on the petitioner

in Crl.M.P. No.67/2021, dated 13.05.2021. 

In the result, condition is modified that the Jail authorities are directed to

release the petitioner/accused on bail  on execution of his own bond for a sum of

Rs.10,000/-  and  after  lifting  of  the  lock  down  by  the  State  Government,  the

petitioner/accused is   directed  to produce two sureties for a sum of Rs.10,000/- each

for a likesum to the satisfaction of the Principal Sessions Court, Nagercoil  within the

period of one month from the lifting of the lock down by the State Government,

failing which the bail stands automatically cancelled and accordingly this petition is

allowed.

 Pronounced by me in open court this the 27th  day of May, 2021.
   Sd/- S. Arulmurugan,

        Vacation Sessions Judge.
 To
The  Sub Inspector of Police, Kanyakumari Police Station.
The Superintendent, District Jail, Nagercoil.





 In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

 Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Vacation Sessions Judge/ Principal  Sessions Judge.   

  
     Thursday,  the 27th day of  May, 2021.

Crl.M.P. No.251  /2021

1. John S/o. Kamalan (A1)

2. Manikandan S/o. Chellappan (A6) ..Petitioners

             /Vs./ 

Inspector of Police, 
Marthandam Police Station,
Crime No.202/2021 of Marthandam Police Station,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Salin, praying to modify the

condition in Crl.M.P. No.89/2021, dated 13.05.2021  so as to release the petitioners

on bail on execution of their own bond.

                 ORDER 

Perused the petition and the written submission of  the learned Public

Prosecutor.

Offences alleged u/s 406, 420, 489B and 489C of IPC.

The learned counsel  for  the petitioners  stated  in  the petition  that  the

petitioners  were  granted   bail  in  Crl.M.P.  No.89/2021,  dated  13.05.2021  with

condition  that  the  sureties  shall  appear  before  the  Judicial  Magistrate  No.I,

Kuzhithurai through video conferencing  and the learned Judicial Magistrate shall

verify the sureties through the video conferencing.  After the said order, the surety

papers were filed in the drop box on 17.05.2021 and unfortunately the functioning of



the lower courts was stopped from 18.05.2021 and hence the sureties could not be

presented before the Judicial Magistrate No.I, Kuzhithurai and the petitioner is still in

jail  since  04.05.2021   and  prayed  that  the  condition  may  be  modified  and  the

petitioners may be released on bail on execution of their own bond.

 The  learned  Public  Prosecutor  stated  in  the  written  submission  that

considering the prevailing pandemic situation, no serious objection.

Considering the reasons stated in the petition   and the learned Public

Prosecutor  has  no serious  objection and also  considering the  Covid-19 pandemic

situation and the lock down  made by the State Government to restrict the movement

of the people, this court is inclined to modify the condition imposed on the petitioners

in Crl.M.P. No.67/2021, dated 13.05.2021. 

In the result, condition is modified that the Jail authorities are directed to

release  the  petitioners  on  bail  on  execution  of  their  own  bond  for  a  sum  of

Rs.10,000/-  and  after  lifting  of  the  lock  down  by  the  State  Government,  the

petitioners are   directed  to produce two sureties each for a sum of Rs.10,000/- each

for a likesum to the satisfaction of Judicial Magistrate No.I, Kuzhithurai  within the

period of one month from the lifting of the lock down by the State Government,

failing which the bail stands automatically cancelled and accordingly this petition is

allowed.

 Pronounced by me in open court this the 27th  day of May, 2021.
   Sd/- S. Arulmurugan,

        Vacation Sessions Judge.
 To
The Judicial Magistrate No.I, Kuzhithurai.
The Inspector of Police, Marthandam Police Station.
The Superintendent, District Jail, Nagercoil.





   In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

   Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
           Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

 Crl.M.P. No.252/2021

 ( Crime No. 163/2021 of Colachel Police Station)

R. Raja Yuvaraj S/o. Rajamani ... Petitioner

   /Vs./

Sub Inspector of Police,

Colachel Police Station,

Rep. by the Public Prosecutor, 

Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru A. Paulraj, u/s 451 of Cr.P.C.,

praying to return the Hitachi Kubota U 30 to the petitioner for interim custody.

ORDER

This  petition  has  been  filed  by  the  petitioner  u/s  451  of  Criminal

Procedure  Code,  to  return  the  Hitachi  Kubota  U 30 to  the  petitioner  for  interim

custody.

2.  The learned counsel for the petitioner stated in the petition that the

petitioner  is  the  owner  of  the Hitachi  Kubota  U  30  which  was  seized  by  the

respondent police and made as a case  property in Crime No.163/2021 for the alleged

offence u/s 379 IPC.    The respondent police have produced the Hitachi  before the

Judicial Magistrate Court,  Eraniel and it was numbered as RP No.107/2021 and the

Hitachi is kept in a worthless condition as they have no shed or place for its safe and



2

good  custody.   This  is  the  2nd application  and  the  earlier  application  in  Crl.M.P.

No.215/2021 was dismissed by this court on 20.05.2021 for the reason that to prove

his ownership, he has produced the xerox copy of the tax invoice of the Hitachi and it

show that the petitioner is the owner of Hitachi Kubota U30, but he claimed return of

property i.e. Hitachi Kubota U20.   On 31.03.2018, the petitioner has purchased the

Machin Kubota U30 (Machine No.60118) and the machine is just the earth moving

machine owned by the petitioner and he is having original bill and it shows that the

petitioner is  the owner of  the Machin Kubota U30 and the petitioner  is  ready to

produce the original bill  before this court  for  perusal  and prayed that the Hitachi

Kubata U 30 may be  returned  to the petitioner for interim custody.

3.  The learned Public Prosecutor submitted that RP has been numbered

as 107/2021 and the same may be  cross verified.

  4.   Point for consideration in this peti  tion is :-

1. Whether this petition is to be allowed ?

5.  Point for consideration No.1 : -  

This petition has been filed by the petitioner to return the seized Hitachi

Kubata U 30 to the petitioner for interim custody. 

6.  Perused the petition.  A perusal of petition filed by the  petitioner

shows that the petitioner is the owner of the Hitachi Kubota U 20 and the above said

tempo was seized by the respondent police in Crime No.163/2021 for the offence u/s

379 of IPC   and  now the Hitachi is under the custody of Judicial Magistrate Court,

Eraniel  in R.P.No. 107/2021.  To prove his ownership, the petitioner produced the
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xerox copy of the Tax Invoice of the Hitachi.  The xerox copy of Tax Invoice shows

that  the  petitioner  is  the  owner  of  the  Hitachi  Kubota  U30.    Considering  the

submission  of  the  learned  Public  Prosecutor  that  the  RP has  been  numbered  as

107/2021 and also the nature of the machine and protect the same from open air and

rain, the  Hitachi Kubota U30 is ordered to be returned to the petitioner for interim

custody on the following conditions :-  

i) The petitioner shall execute a bond for a sum of Rs.7,00,000/- (Rupees Seven

Lakhs only)  with two solvent sureties (solvency certificate to be obtained from the

concerned Tahsildar)  each for a likesum to the satisfaction of the Judicial Magistrate,

Eraniel.

ii) The petitioner shall deposit the Original Tax Invoice of the Hitachi before

the Judicial Magistrate  Court, Eraniel

iii)    The petitioner shall  produce the Hitachi before the court as and when

required.

iv)  The  petitioner  should  not  alter  the  nature  of  the  Hitachi  without  any

permission of this court.

v) The petitioner shall not alienate the Hitachi in any manner.

         vi) The petitioner shall give an undertaking that he will not use the Hitachi for

any other  illegal activities in future.

vii)  The petitioner shall  produce the Hitachi before the  Judicial  Magistrate  Court,

Eraniel on first working day of every month.
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and accordingly this petition is allowed.

Pronounced by me in open court this the 27th day of May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 

To
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Colachel Police Station.



   In the Court of Vacation Sessions Judge, Kanyakumari District at  Nagercoil.

   Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
           Vacation Sessions Judge/Principal  Sessions Judge.   

  
    Thursday,  the 27th  day of  May, 2021.

 Crl.M.P. No.253/2021

 ( Crime No. 113/2021 of Aralvoimozhy Police Station)

Arumugaperumal S/o. Ramaiah ... Petitioner

   /Vs./

Sub Inspector of Police,
Aralvoimozhy Police Station,
Rep. by the Public Prosecutor, 
Kanyakumari District at Nagercoil. ...  Respondent

This petition is filed by the Advocate Thiru J. Bergin Jebakumar, u/s 451

of  Cr.P.C.,  praying to  return  the  unregistered  Hero  Splender  Plus  vehicle  Engine

No.HA11EYL4M11215 to the petitioner for interim custody.

ORDER

This  petition  has  been  filed  by  the  petitioner  u/s  451  of  Criminal

Procedure  Code,  to  return  the  unregistered  Hero  Splender  Plus  vehicle  Engine

No.HA11EYL4M11215 to the petitioner for interim custody.

2.  The learned counsel for the petitioner stated in the petition that the

petitioner  is  the  owner  of  the unregistered  Hero  Splender  Plus  vehicle  Engine

No.HA11EYL4M11215 and the said vehicle  was kept  on his  custody and it  was

stolen by some one.  The said vehicle was seized by the respondent police and made

as a case  property in Crime No.113/2021 for the alleged offence u/s 379 IPC.    The

respondent police have produced the vehicle  before the Judicial Magistrate Court,



2

Boothapandy and it was numbered as RP No.153/2021 and the vehicle being kept in

an open space,  it  will  be  damaged  due  to  sunlight  and rain  and prayed  that  the

unregistered  Hero  Splender  Plus  vehicle  Engine  No.HA11EYL4M11215  may  be

returned  to the petitioner for interim custody.

3.  The learned Public Prosecutor submitted that RP has been numbered

as 153/2021 and the same may be cross verified.

  4.   Point for consideration in this peti  tion is :-

1. Whether this petition is to be allowed ?

5.  Point for consideration No.1 : -  

This  petition  has  been  filed  by  the  petitioner  to  return  the  seized

unregistered  Hero  Splender  Plus  vehicle  Engine  No.HA11EYL4M11215  to  the

petitioner for interim custody. 

6.  Perused the petition.  A perusal of petition filed by the  petitioner

shows that the petitioner is the owner of the unregistered Hero Splender Plus vehicle

Engine  No.HA11EYL4M11215  and  the  above  said  tempo  was  seized  by  the

respondent police in Crime No.113/2021 for the offence u/s 379 of IPC   and  now the

vehicle is under the custody of Judicial Magistrate  Court, Boothapandy  in R.P.No.

153/2021. Considering the fact that the case has been registered only u/s 379 of IPC

and the same may be triable by the Judicial Magistrate, this court is not inclined to

allow this petition and directed the petitioner to approach the concerned court and

seek his remedy.  Hence, this petition is dismissed.
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In the result, this petition is dismissed.

Pronounced by me in open court this the 27th day of May, 2021.

       Sd/- S. Arulmurugan,   
        Vacation Sessions Judge. 

 


